16 Matters raised [RATYA SABHA] with permission

()  Two Hundred Seventy Second Report on Action Taken by the Government
on the Recommendations/Observations of the Committee contained in its
Two Hundred and Thirty Sixth Report on 'Infrastructure Lending in Road

Sector';

(i) Two Hundred Seventy Third Report on Action Taken by the Government on
the Recommendations/Observations of the Committee contained in its Two
Hundred and Sixty Second Report on 'Development of Buddhist Circuit in

India’; and

(i) Two Hundred Seventy Fourth Report on Action Taken by the Government
on the Recommendations/Observations of the Committee contained in its
Two Hundred and Seventy First Report on 'Fellowships, Scholarships, Grants,
Pensions and Schemes administered by the Mimistry of Culture'.

STATEMENT BY MINISTER

Status of implementation of recommendations contained in the Twenty-eight Report of

the Department-related Parliamentary Standing Committee on Defence

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD
YESSO NAIK): Sir, I lay a statement regarding Status of implementation of
recommendations contained in the Twenty-eighth Report of the Department-related
Parliamentary Standing Committee on Defence on 'General Defence Budget, BRO, ICG,
MES, CSD, DGDE, DPSUs, Welfare of Ex-Servicemen, Defence Pension and ECHS
{(Demand No. 19 and 22)' pertaining to the Ministry of Defence.

MATTERS RAISED WITH PERMISSION

MR. CHAIRMAN: Hon. Members, Shri Elamaram Kareem, Shri Binoy Viswam and
Shri Husain Dalwai, have given notices for Zero Hour. T suggest them to apply their
minds seriously and give notices on subjects which can be taken up under Rule 267.
It should not become a regular habit of giving notice so that you can get an opportunity.
I will not allow it. These subjects are already covered under other provisions of the

Rules of the House. Hence, I disallow them.

Now, I am taking up Matters raised with the permission of the Chair, that is, Zero
Hour; Shri Vijay Goel. As the House has already expressed its condolence on this

important 1ssue, 1 would request the hon. Members to just make a mention and give
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your suggestion. Don't get involved in accusing this Government or that Government.

This will not serve the purpose. Please understand 1it.

Loss of lives in fire at Anaj Mandi, Delhi

st faorr e (vt WHIUT JE1S, el Ui ool & i siEl s e
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SHRI TK. RANGARATAN (Tamil Nadu): Sir, he is talking politics. Who has not

learnt?

MR. CHAIRMAN: Mr. Rangarajan, what are vou doing? ... (Interruptions)... Mr.
Rangarajan, 1 have to caution you. You stood up on vour own and you are speaking

to the Member.
SHRI T.K. RANGARAJAN: Sir, you said. ..

MR. CHAIRMAN: So, if I say something, you will also say something! Then, you
should take over the Chair.

SHRI ANAND SHARMA (Himachal Pradesh): He is supporting the Chair.

MR. CHAIRMAN: It is not his duty. There 1s the Chairman, who is duty-minded.
If this is the practice, then, let everybody talk to each other. This is such an important
1ssue. He has not mentioned any political party. The moment he mentions some party
or some Government, | am there to take care of it. 1 have already forewamed the

Members. I feel very sorry.

SHRI ANAND SHARMA: These things do happen.
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MR. CHAIRMAN: This should not happen, Anandji. You are a very experienced
Member.
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PROF. M. V. RAJEEY GOWDA (Karmataka): Sir, [ associate myself with the matter
raised by Shri Vijay Goel.

DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the matter raised
by Shri Vijay Goel.

DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the matter raised
by Shri Vijay Goel.

LT. GEN. (DR.) D.P. VATS (RETD.) (Haryana): Sir, | also associate myself with the
maltter raised by Shri Vijay Goel.

SHRI T K. RANGARAJAN (Tamil Nadu): Sir, I also associate myself with the
matter raised by Shri Vijay Goel.

SHRI K. SOMAPRASAD (Kerala): Sir, I also associate myself with the matter
raised by Shri Vijay Goel.

SHRI V. VITAYASAI REDDY (Andhra Pradesh): Sir, I also associate myself with
the matter raised by Shri Vijay Goel.

SHRI RAJEEV CHANDRASEKHAR (Karmnataka): Sir, I also associate myself with
the matter raised by Shri Vijay Goel.

SHRI G V1. NARASIMHA RAO {Uttar Pradesh): Sir, I also associate myself with
the matter raised by Shri Vijay Goel.
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SHRI GOPAL NARAYAN SINGH (Bihar): Sir, I also associate myself with the
matter raised by Shri Vijay Goel.

SHRI RIPUN BORA (Assam): Sir, I also associate myself with the matter raised
by Shri Vijay Goel.

SHRI K.G KENYE (Nagaland): Sir, [ also associate mysell with the matter raised
by Shri Vijay Goel.

DR. BANDA PRAKASH (Telangana): Sir, I also associate myself with the matter
raised by Shri Vijay Goel

SHRI JOSE K. MANI (Kerala): Sir, I also associate myself with the matter raised
by Shri Vijay Goel.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I also associate myself with the matter
raised by Shri Vijay Goel.

# foerr i dgeree (Man: weley, § A o B 9 vy 9 dHeg Rl
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S1. [r wETH (HeRig): Heley, d 1w bl gy fawy 9 ddg budl 8|
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EiGEEREGE!
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SHRI ANAND SHARMA (Himachal Pradesh): Sir, I associate myself with the
matter raised by Shri Sanjay Singh.

SHRIMATI AMBIKA SONI (Punjab): Sir;, I associate myself with the matter raised
by Shri Sanjay Singh.
SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I also associate myself with the matter

raised by Shri Sanjay Singh.

PROF. M.V. RAJEEV GOWDA (Karnataka): Sir, I also associate myself with the
matter raised by Shri Sanjay Singh.

SHRI B.K. HARTPRASAD (Karnataka): Sir, I also associate myself with the matter
raised by Shri Sanjay Singh.

DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the matter raised
by Shri Sanjay Singh.

TTransliteration in Urdu script.
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DR AMAR PATNAIK (Odisha): Sir, I also associate myself with the matter raised
by Shri Sanjay Singh.

SHRI B. LINGAIAH YADAY (Telangana): Sir, I also associate myself with the
matter raised by Shri Sanjay Singh.

SHRI TK. RANGARAJAN (Tamil Nadu): Sir, I also associate myself with the
matter raised by Shri Sanjay Singh.

SHRI RAJEEY CHANDRASEKHAR (Karnataka): Sir, I also associate myself with
the matter raised by Shri Sanjay Singh.

SHRI K.G KENYE (Nagaland): Sir, [ also associate mysell with the matter raised
by Shri Sanjay Singh.

MS. DOLA SEN (West Bengal): Sir, I also associate myself with the matter raised
by Shri Sanjay Singh.

SHRIMATT SHANTA CHHETRI {(West Bengal): Sir, I also associate mysell with

the matter raised by Shri Sanjay Singh.

DR. BANDA PRAKASH (Telangana): Sir, I also associate myself with the matter
raised by Shri Sanjay Singh.

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, I also associate myself with the
matter raised by Shri Sanjay Singh.

MR. CHAIRMAN: Shri Binoy Viswam, you want to associate! You may associate

in one line.

SHRI BINOY VISWAM (Kerala): Sir, only one sentence. Sir, in this country, the
lives of poor people have become a matter of no value. Day by day, there are these
people, dying in fire, firing, etc. Sir, the Government can accuse each other, the parties

can accuse each other.
MR. CHAIRMAN: What 1s the point?

SHRI BINOY VISWAM: There should not be a repetition of this. Places where

the poor people are living should be a safe place to live. That is the main thing.

el gErT g aed (SR udw): qeied, § 91 W Bl 5 vy ¥ Hag Rl
gl
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MR. CHAIRMAN: All the Members who have raised their hands, please send

slips so that your names can be included, as vou are associating with the issue.

Need to set up an Ahir Regiment in the Indian Army

ot ge=er Rig aree (S uewn): "l wumla S gt wrer 9 ans do,
Ucld biel 1 e Wifd b1 well, |EE, R den 99 & EiY dige W R R
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A, Wb d = & HRg |l gl 7 AeRl A ol g8igd] 9 wad w@ivh g
forafl &1 ool A qd ok gl qarT fqael et & Raes wd el dae
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MR. CHAIRMAN: Please send the slips for associations.

ot I MUTe Ae (ST USu): Heied, Wi ¢l g9 [I¥a & " Heg el

g



